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implementativn of givjects  pending
mipa ef am twonny from public fsswe.

{d) Does st gvise.

Bridge Loans fo Dreocanles agalzet Pablic
Yomazs

| $209, ENWI YORRA NARAYAN..
SWAMY: W Ge Miodster of
FINANCE b gdousnd to etate:

{2) whea were i3 reasons advanced by
RBI o7 bocalsp boldgs oom
companics agninst Pabiic losues;

(b} whother §t 1 & fasr hat vech
beneficliry companies were svisusing this
fecility; exd

) H o, ibe dotclh of uneromremty |
on this issue? t

“arw

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI BM.Y.
CHANDRASHEKARA MURTHY): (4}
The Reserve Bank of India (RBI) o
reported that the sapction of bridge loan:
by banks and financial institutions (Fls)
w:ainst public issues has been banned dus
tc absence of a risk free srrangemany fov
such advemce which ere mestly & -
form of unsecured credit. Furher, bngl:
and Fls were unsble to emsure erdouss
fonds lent by them by way of beidzs
losns  agminst public  isuwer/market
borrowings. Banks were also found to
have not sssessed properiy the element of
risk involved in sanction of bridges loans.
There were also cases where socovery of
bridge loans was not effected within the
due date.

e
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{b} and (c) RBI has reporied
sarapic scrutiny of bridge loams of
crore and above sanctioned by
during the period 01121993 w
31.03.19%4 did not reveal any specific
misuse of bridge loans by borrowers. Bug
it was, inter-alia, found thst banks whre

:

[RAJYA SABHA]

no t ensuring end-use of funds lent.

to Questions 156
=ty Sor Forelgn Besks
LK. SHRI YERRA MARAYANA-

SUANMY B the  Misister of
FInleHCE o pleased to state:

{2} whether foreign banks opersting in
@ country wifl be omtmpted from
enforced Esek Hatidays;

(b'% if m, the detalls of such crnemption;

awdu:.a ﬁhe nnmm of Bark Holidays,
e

o se, the details thersef?

THE MINISTER OF STATEB IN THR
MINISTRY OF FINANCE (SHRI M.V.
T4 ANDRASHEEARA MURTHY): (=)
and (b) Reserve Beak of India has
reported that holidays declared upder the
Hepotistle Instrommemts Act  omc
appitcsbls to ol banks operating in the
L i 4

{=} No, &b

{3} Deoss pot arise,
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B dwrern % owem Wl (o e
wapvar i) (%) & (9) bw el wl
# A wol vt R w) W g W ol wd
1992-93 & $ux 3375 whE woy o 199394
& w1 2740 By wg ot 1094-95 & dea
4128 Wiy Wy (o) it wf 199596 &
o 4325 wiE we (smpalre) o

(&) wom@ wm ¥ R wel W RA 2
R W OPEE W 1997-93, 1993-94 ot
1994-95 ¥ Yo wwer: O WS =T W1 29
shoes, 2.6 WwWE o 25 WRYR W

Intercst ov Lesms snd Advances

5381, SHRI ¥ GOPALSAMY Wil
the Minister of FINANCE be pleasad to
state:

(0) whether 2 B o fast
Government, RBI, public sector and
private  sector banks and financial
institutions have raised interests on joans
advances and also on deposits;

{¢) # 50, the deinils thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V
CHANDRASHEKARA MURTHY): (»)
Reserve Bank of India (RBI) have raised
ummmmdepodtnkﬁom‘m
exceoding 11.0% per annum’ 0 ‘B0
“exceeding 12.0% per annum’ effective
from April 18, 1995. As a result of the
hike in the maximum term deposit rates

gg R

.1 *‘i:

to Questions 158

16} =g {g) There 8 no proposal =2
prosent 1o raiee the rates of interemt of
National Sevings Scheme, Natioua!
Savings Centificate and other SmaRl
Savings Scheme.

Committee on Natiexnal Secial Assistance
Schxne and Growp Life Foowranee Schume

5303, SHRI RAMDAS AGARWAL:
Wil ke Minister of FINANCE be
pleased to state:

:2a)  whether Goveramenat  dave
coustituted & Commities t0 operstionalise
siz Nationa! Social Acsistance Schome
and the Group Life Ineurance Scheme to
areor the poor amd needy beneficiaries
from households, below the poverty line,
three fourths of whom are Riely to be

women & repofted i o mews-item -

published in the Hindustan Times duted
21st Aprll, 1995;

b} i so. what are the terms/
ccamposition thereof indicating
components and total number of peoplz
likely to be covered and by what time full
detaik proposed to be worked out by the
Committee; and

{¢) what is the bkkely expenditure
mvolved during the current financial year
and total provisions made in 1995-96
Budget indicating allocation, i  any,
Sinte-wige?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a)
1o (¢) Yes, Sis. A Commitiee has been
constituted om the 12th April, 1995 to
opezationalise the snnouncement made
by the Finance Minister with regard to



